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(c) whether there is any proposal 
under Government's consideration to 
amend the Companies Act, 1956 on lines 
of the U.K. amendment; and 

(d) if so, when the Bill in this regard 
is likely to be moved ? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI FAKHRUDDIN ALI 
AHMED) : (a) Yes, Sir. 

(b) U. K. Companies Act broadly 
provides for greater information which 
has to be disclosed in the accounts of 
companies and in the director's report. It 
also provides for greater powers of the 
Board of Trade in matters pertaining to 
inspection and winding up. In regard to 
accounts the provisions require greater 
disclosure about the working of sub-
sidiaries, other businesses carried on by 
the companies, emoluments received by 
the directors and employees. The provi-
sions also require the director's report to 
be more comprehensive so as to disclose 
various particulars about the working of 
the company. 

(c) The Indian Companies Act already 
contains suitable provisions in respect of 
these matters and they are by and large 
more comprehensive. Hence there does 
not seem to be any need for amending our 
Act on the basis of the U. K. Act. 

(d) Does not arise. 

 
t [REDUCTION IN EXPORT OF TEA 

929. SHRI   R.   K.    BHUWALKA : 
Will the Minister of COMMERCE be 
pleased to refer to the answer given to 
Unstarred Question No. 221 in the Rajya 
Sabha on the 27th July, 1967 and state in 
what way the    shortage of   foreign 

exchange will be made good by the pro-
posed cut in export of tea which is being 
earned as a result of the export of tea?] 

 

t[THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
MOHD. SHAFI QURESHI) : The 
shortage of foreign exchange earning by 
the proposed cut in the export target will, 
in the light of the overall plan 
requirements, be counter-balanced by 
increasing the export targets of other 
commodities.] 

 
t[   ] English translation. 
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-(•[PROMOTION OF L.R.T.CS. TO POSTS OF 
T.T.ES ON N.E. RAILWAY 

930. SHRI REWATI KANT SINHA : 
Will the Minister of RAILWAYS be 
pleased to state : 

(a) whether it is a fact that twenty 
persons of Samastipur district on the 
North Eastern Railway, were promoted 
from the posts of L. R. T. Cs to the posts 
of T. T. Es- vide letters No. E/9/210/ 
15/3, dated the 30th November, 1966 and 
the 18th April, 1967 of the Chief 
Commercial Superintendent (P); 

(b) if so, when the twenty persons 
were relieved from their previous posts to 
take charge of the new posts,    and 

(c) if they were not relieved, what are 
the reasons therefor and when they will 
be allowed to take charge of the new  
posts?] 

t [TRANSFER OF COACH ATTENDANTS FROM 
COMMERCIAL TO MECHANICAL SIDE ON 

NORTHERN   RAILWAY 
931. SHRI REWATI KANT 

SINHA : Will the Minister of RAIL-
WAYS be pleased to refer to reply given 
to Unstarred Question No. 1039 in the 
Rajya Sabha on the 17th August, 1967 
and state the decision so far taken by 
Government with regard to the transfer of 
the services of the coach attendants of the 
Northern Railway from Commercial side 
to Mechanical side?] 

 
t[THE MINISTER OF RAILWAYS 

(SHRI C. M. POONACHA) : The matter  
is  under examination.! 

  

t[THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA) : (a) Yes. 

(b) and (c) The staff concerned have 
not been spared for want of relief. 
Arrangements are in hand to relieve them  
early. 

t [ARRANGEMENTS FOR REST AND    KEEPING 
LUGGAGE OF COACH  ATTENDANTS 

932. SHRI REWATI KANT SINHA : 
Will the Minister of RAILWAYS be 
pleased to refer to reply given to 
Unstarred Question No. 1040 in the 
Rajya Sabha on the 17th August, 1967 
and state the arrangements so far made 
for coach attendants to enable them to 
take rest and keep their luggage?] 

t[THE MINISTER OF RAILWAYS 
(SHRI C.    M.    POONACHA) :   The 

t[    ] English translation. 

 

 


